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Const. Jaivear .Singh, 
No. 81 22/DAP, RIO No. 28990267 
(VIIth On, CAP), S/o Shr j. Atma. Rem 
R/o Vill. &P. 0. Khekra Patti Rampur 
Distt, Bhagpat, U.P. 

Const. Rawar Kumar 
4 	 No, 1 750/CAP. PlO NO. 28990886 

TInd On. CAP) S/o Shri L;haran Das 
r/o E1 208w Dabua Colony 
N.I.T. Fricibad, Haryana. 

$ , 	Const. . Cur i rider Singh 
No, 3649,'DAP (IVth On, DAP 
S/o Shri .Sa.nthok Si. ncjh 
H. No. H1 53, N. P. L. Kinctsway Cemr 
Delhi 110 009 

4. 	Const, Bed Prakash Mishra 
NO. 3502/DAP, PlO No.28990452 
( .1 Vt h 	8 n. CA P 
S/o,  Shri Udel Narayati Mishra 
c/o Shri Pawan lyapi H. No. 188 
Burari. Village, Delhi. 10 0084 

Const, Brij Pal 
No. 3615/DAP. PIS No, 28990346 
IVth Sn. CAP) S/o shr i Rem Pal Singh 

V1JI . & P0 Khekra Patti 
Jam Colieae Road, Line Pear 
Distt. Bhagpat, U.P. 

Const. Jain Bhaawari 
No. 	3481 .1  CAP (I Vth On . CAP 
Sb Shri.. Dharam Chand 
R/o Barrack No. 10 
N.P.L. Kingsway Camp, DelhI'9 

Const.. Virender Sirigh 
No. 3591/CAP (IVth On. CAP) 
S /o Shri Lakshmi Chand 
r/o Barrack No. 10 
N.P.L. Kincjsway Camp 
Delhi,110 009 

(By Advocate Dr. M.P. Raju) 
.Applicants 



e 
Vesus 

Union of India throuah 
Secretary, 
Ministry of Home Affairs 
North Block New Delhi. 

2. 	Commissioner of Police 
Police Headquar ters 
MSO Building, I. P. Estate 
New Delhi 1 10 002 

1 	Director Genera) 4 	 C 1SF Headquarte 
CO Complex, Lodi Road 
New Del h I . I 10 003 . 

(By Advocate 	Shri 	Ajesh 	Luthra for 	R 	1 	&2. 
Shri 	N.SMeht& for 	k-I. 

ORDER 	(Oral. 

1.L]Q 	............... 	L. .... .,,ggar 

By iir tue 	of 	this present 	application, 	the 

applicants, though 	members 	of 	Central 	Industrial 

S(7,curity 	Force(CISF ), 	a r e 	seeking 	a 	direction 	for 

quai;hing 	of the 	order 	dated 	23. 10. 2002 	(Annexure -1) 

reua triatirig them 	to 	their 	parent department 	arid 	to 

restrain 	the respondents in 	this regard. 	They are also 

preying 	that Rule 	17 of Del hi 	Police 	General 	Conditions 

of 	Services) Rules, 1980 should be 	puashed being I liege] 

an bi. t 	ary, 	unreasonable arid violative of 	the fundamentei 

rights of the applicants. 

2 	We 	are riot dwei. Ii rig iii to 	the 	certain 

puestions 	which 	have been ra]. sed dur ing 	1ie course 	of 

the 	submissjor1s 	before us. The reason 	being that 	the 

app! ia n ts 	edmi ttedl v were or deputat.i on 	to 	Deli 

Police. 	In 	the counter reply filed by 	the 	Respojiderit 	No, 3 
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they have specifically asser ted that 	 K e e p i. ri 

in view of the so factors respondents have decided not to 

allow any further absorption in other orQarijsatjor. ' It 

is not, in dispute that before a person car, he considered 

for 	uer ma ner t. absor ption no-oh iecton tm cm the ca r'eri t 

departmemt t be absorbed to any other ci-  ganisatiori is 

mandatory, In the present case, 01SF has said otherwise, 

Once it is so, the question of this Tribunal directing 

the 	respondent s to permanently absorb the app1icant 

with Delhi Police does not arise, The Learned counsel 

for the applicants asserts that this plea of the 

resporjmjprm ts is I. liega I and he would like to chal ienae 

the same. He states that he may be permitted to seek arm 

appropriate remedy be ore this Tribunai or the Del hi 

Hiph Court as may be advised and ther efore he wi ilL riot 

press the present, appi ication for the present, 

, 	Accordiriul y, 	we dispose of the present 

apD1j.catiori making it clear that we do not expres 	army 

opinion on the controversies raised before us. 	The 

applicants, 	if so advised, may t a k e- an  appropj - je 

action i iri accordance with law incl.udi no the decision of 

respondent No, 	3 not al lowi no hir absorptirm, 

	

other 	) iei 	Orrsequenm t I y at 	the ri sk 	of 

repetition h a v e not been adj..mcated uuon. 

A 

	

(V. K. Maotra) 	 (V. S,Aciqarwal) Member (A) 	
Chairman 

/ u g / 

I 

I 


